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day. the 5th August, 1892/
th Sravane, 1914 (Saka)
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The House met at eleven of the
clock. The Deputy Chairman in the

Chair. 5

ORAL ANSWERS TO QUESTIONS

Maharashtra-Karnataka Border
D:s}niiie

“401, DR. SHRIKANT RAM-
CHANDRA JICHKAR: Will the Min-
ister of HOME AFFAIRS be pleased
to state:

(a) what was the outcome of the
meating of the Maharashtra Ieaders
with the Prime Minister on the 17th
July, 1992 about the Maharashtra-
Karnataka border dispute;

(b) whether any specific assurance
has been given to the declegation; and

(¢) if 30, what aclion Government
propose tp take in this regard?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
(a) to (c) The Prime Minister heard
the grievances put fortnh by the depu-~
tation of leaders from Maharashira
and the border areas. No specific
assurance was given fo the delega-
tion. The Centra] Government is of
the view that tha issue has
resolved  essentially by the two
state Governments by mutual discus-
sion. Towards this end, the Central
Government wil; extend all possible
assistance.

DR. SHRIKANT RAMCHANDRA
JICHKAR: Madam, my first supple-
mentary is directed to Mr. Chavan.
Mr. Chavan was the Home Minister
of India before 198€. In 1986 he
became the Chief Minister of Maha-
rashtra. During that time the then
Karnataka Governmsant had publish-

ed a booklet known as ‘The . True
Stary’. In reply to that boolket
Mr. Chayan had published another
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to Question 2

booklet known as ‘Not a Story but
Facts’. Now this booklet was sub-
mitted to the Government of India
on 28th July, 1986 and this booklet
enumerates 14 facts. .1 want tolm'ow,
even at the risk of taking prayeschit-
ta—a sishya when he questions.a guru
he has to take prgyaschitta. Kuma-
rila Bhatta entered the  kushagni.,.
(Interruptions) ...Madam, even .at
the risk of taking the prayaschitte I
want to ask the Home Minister, that
now when he has again become the
Home Minister whether these 14 facts
Lave not undergone any change.

THE DEPUTY CHAIRMAN: T ex-
pect that ke would tell only the true
story and nething else but the facts.

That is expectedq of Mr. Chavan...
(Interruptions) , ..

THE MINISTER OF STATE. IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
ov HOME AFFAIRS {SHRI M. M.

COB): The question asked by my
ﬁ;erd is very interesting. But at
tha same time he says that the name
of the book is ¢ ;”fw it ds
2lso a fact that Mr. Chavan is. - the
Home Minister of India and the policy
followed by the Government of India
ic also Mr. Chavan's pdliey. 7(Inter-
ruptions) . ..

THE DEPUTY CHATRMAN. Your
second supplementary.

SHRI JAGESH ~DESAI: Madéam,
this is no reply. Heasked whether
there is any change in the 14 facts
and that has not been answered.

SHRI M. M. JACOB: The Govern-
ment of India’s stand is consistent on
that. The Chief_ Minister of both the
States concerned, the' Governments of
both the States, mist: agree’ mutually
on what exaectly ;should: e the solu-
tion. When they- agree mutyally
then we all will be happy,..(Inter-
ruptmons)

THE DEPUTY CHAIRMAN No
semii-supplementaries . ... (Interrup-~
tions) ... ’ ’
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DR. SHRIKANT RAMCHANDRA
JICHKAR: Madam, my second sup-
plementary is that on the border a
lot of Marathi-speaking areas are on
the Karnataka side. Now even iIn
Central Government institutions like
the Posts and Telegraphs, banks, the
Telephone Department, they use Kan-
nada language. Kannpada jis compul-
‘sory in the schools. Now my ques-
tion to the Home Minister is that at
least in the Central Government ins-
titutiong like Posts and Telegraphs,
etc., whether they can make wuse of
Marathi, Hindi and English in addi-
tion to Kannada?

SHRI M. M. JACOB: Madam, the
Central Government hag a policy in
those parts as well as in other parts

-and English and Hindi are always fol-
lowed as languages. But regarding
the other parts, where Marathi is
used or not used, that can be looked

TRy
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Mo Y FTAGR: ITAAITRT AT,
ag w% qren [ a8 L.

SHRI SUBRAMANIAN SWAMY:
You speak Marathi. . . (Interrup-
tions) ...

Mo TG HTOA !

No. no. I speak both.
FE ZWFT F GIW g R AF qMATE
fr agaa @ wggw 74 F Al e
& | qgal AT F q@F 419 E,
#iifF ag ToT @RV
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to Question 4
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HEIEEE- A
SHEI M. M. JACOB: Madam..
(Interruptions)

_ Te A FEIR : AT, 57FT 7T
T g Fifae
Please let the Home Minister reply

THE DEPUTY
Never mind,

CHAIRMAN:

DR. BAPU KALDATE: I have fic
listen to it from you, Sir.

THE DEPUTY  CHAIRMAN:
oIvEr " You want him to reply
in Marathi or Kannada.

DR. BAPU KALDATE: In Hind!
or Engh’sh,

SHRI S. B. CHAVAN: Madam,

the Mahajan Commision has submit-
ted its report to the Government of
India Therc have been a large num-
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ber of meetings held between Kar-
nataka and Maharashtra. And we
feel that if both were to agree, then
it will facilitate the Government of
India taking a decision in the matter.

DR. BAPU KALDATE: The prob-
lem is, they have not agreed fo it in
the last so many years.

SHRI B. K. HARIPRASAD: Ma-
dam, it is a foregone conclusion of
the people of Karnataka that Belgaum
is a part and parcel of Karnataka.
Thig Mahajan Commisjon was consti-
tuted on an agreement belween he
leaders of Karnataka and Maharash-
tra. - This report was based on - an
enquiry after giving equal opportuni-
ties for both the sides to represent
their cases. Madam, any progress
and programme to be undertaken by
the Karnataka Government is next
to impossib]e due tg unnecessary intr-
ference and law ordér situation crea-
ted by some of the Maharashtra Jea-
ders uslng this border dispute as an
excuse. In view of this fact, I weuld
like to know... (Interruptions)

DR. SHRIKANT RAMCHANDRA
JICHKAR: Is he poiniing the ques-
tion to the Hpme Minister?

SHRI B. K. HARIPRASAD: To
some of the Maharashtrg leaders. In
view of that, I would like to know
from the hon. Home Minister, who
is 8 great statesman from Maharash-
tra, whether this Mahajan Commis-
sion report has a binding froce or not.
If not, why not? Madam, I would

like to have a specific answer from
the hon. Home Minister.
'"HE DEPUTY CHAIRMAN: You

can’t ask as to who should answer...
(Interruptioﬁs). No, please, order...
(Interruptions) Mr. Jadhav, let us
Mr. Hari-
prasad, you can't point it to anyone.
Let Mr. (Interrup-

tiems)

have order in the House.

Jacob answer. ..

[5 AUG. 1992]

fo Quesiion 5 .

SHRI B. K. HARIPRASAD: No,
Madam, because we have been sand-
wiched from all corners, Tami] Nadu -
wants Cauvery. Andhra wants Kri-

shna. Maharashtra wants its border.

We are left with nothing... (Inter-.
ruptions)

THE DEPUTY CHAIRMAN: Mr.
Jadhav, please sit down.., (Interrup-
tions) . This is not Zero Hour, Please
sit down... (Interruptions). If you
just get up like thig,. (lntermp-
tions) Let me identify.. (I'ntemp-
tions)

SHR] VITHALRAO MADHAVRAO
JADHAYV: I5 he taking objection to
it? He belongs to Maharashtra.

THE DEPUTY CHAIRMAN:

Mr.
Jadhav, Please. L

M. JACOB: A commis-

SHRI M.
sion’s report cannot be made  bind-
ing unless beth the parties agree..

Both the concerned parties should say .
that they agree to the Comimission’s
report.

THE DEPUTY CHAIRMAN: Mr
Pramod Mahajan.

=Y THIT RGO : mwmﬁrw@m
# o5 v w1 g 5 o wEwee-
TP A TR G L, TEE R -
CECIE Gk S
TERTE  FATSH TAATCAEEIR A -
AT ¥ IS ¥ W Wi F oy
= wF ¥ faEw {5 eE e
AT & w0 ATTF HEFT W v
23w A T IWA FC AN A -
T ATYTET T 1 I Y FHEE
FTFCTTDT  WqTE UTHT - GEN WY
a}fmmmmﬁﬁe ’E
ﬁtr[rn?;ﬁm R Livic Ao qrﬁm(
FOIl !

SHRI S. B. CHAVAN: Ag ° 'thé
first States Reorganisation Comﬁs-
sion has created a lot of problems
we do not want to add any meore.~ '

DR. MURLI MANOHAR JOSHI
But we want you to solve if.:.
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THE DEPUTY CHAIRMAN: Mr.
Subramanian Swamy, don't createda
problem. Only ask a question.

SHRI SUBRAMANIAN SWAMY:
Miudam;, I canfioy ereate any problem
because my wife is from Maharashtrd
and my parents have settled down
in Karnatdka. So, I am truly neutral

in ‘this mdtter. Now, I want ' only
one afiswer to g very simple, strﬂight
questxon . (Intérruptions) . . want

straight

oniy ohe answeér to a very
question and a straight, short ans-
wer, namely: Doeg the Government of
India consider Belgaum a closed
issue or is it still an open issue?

SHRI S. B. CHAVAN: Madam, 50
1011g as the Government of India does
not take a final decision in the mat-
ter, the whole thing is open.

THE DEPUTY CHAIRBMAN: But
not for many more supplementaries

. . (Interraptions) . . . Question No.
402.

BHRI SUSHILKUMAR SAMBHA-
JIRAO SHINDE: Madam, I belong to
that affected area...(Interruptions)

..1 belong to that aﬁ'ected area and
our villages are going...(Interrup-
tions) .

fHE DEPUTY CHAIRMAN: That
is ‘ancther question.,. (Interruptiotns)
... I will let you question in  your

nhame.

SH.RI SUSHILKUMAR SAM-
BHAJIRAO SHINDE: It is not a ques-
ticn. You don't ‘allow me to ask the
next ‘question but allow me to have
a ieply on this guestion because I
cane. . . (Interruptions) .

'THE DEPUTY CHAIRMAN: OK,
It you withdraw your supplementary
in 1he next questxon, I will allow you

(Inter'ruptzo-ns) Please. .. (Inter-
rulmons) ...Please. ..
ot g araTiTE foee
Iqaefy wg FATEF & A Tl

[RAFYA SABHA]

to Question 8

Y AT R @ % . (=rae™) ..
AT w1 & “313 %f* (=ama)

IqwwTata : oA, OF {AmE whE
av. ... (EEEE) .

Please si{ Jdown. Please, 1 request
Members to take their seats...(Inter-
ruptions) .. .Please take your seats

. (Interruptions) . . .Please take your
seats. .. (Interruptions) 1 request you
to take vour seats...(Interruptions)

. .Please take your seats...(Inter-
ruptions) ... 1 say, please take your
eoats.  Please. ..

QA & fen AT,
. (FmayrT) . .
Pleage take your secats. Please take

. (Interrauptions) ...1 did not an-
nounte it. Please take your seat 1
say. Please. .

RETNEE CAC 1T

=} GMEEHT  FERSITE e
Ioenaia q"gﬁauﬁ'ﬁ AT, W’ﬁﬁﬁ'l?‘f

F S agEnT  aE W g Efw
RIEILEan (watrrﬂ)

230 At WAGT S : I WAE
o FfMuagr gagAa@s © .. ..
(zamurm)

Fasvafa : &fon @1 | g sany
BIE-EET JAl 9T § #TA ALY T

o gAY @Y AWaT & (wmae)
It is entirely up to the Chair, Pleare
take your seat...(Interruptions)...
Mr. Dave, pleaSe take wyour seat.
when I am standing. please sit down.
It is entirely the prerogative of the
CLair—Don’t question me to ask with
1 feel should ask. Please don’t ques-
tion. .. (Interruptions) .. .1 have given
my decision. .. (Interruptions) . ..

=T ATET AAIT S AT 401
ag & faqr a1 | (SrEuE)

THE DEPUTY CHAIRMAN: There
is no question of it. Once I have
called another name, I am not going
to listen any more. Please don’t
waste time. . (Interruptions) . ..
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ot ATt AT M AT HIAH
qq § Ad qTTw T @l # ..
(=aeoTm)

| qwmwwfa: @ §fzo, §F O9F
Y 9T A T &, o9 W9 99

Tg ® €. .. (vweaw) .
qifqe. . . (wAqaw) §3 Srew oA

. (Tma)

ot et RelgR S AT
(=m=Ew)

Igamta ;Wi Sfzg oL
(vwaum)

it oot werge S wgean a7

feda s st gvsgar g . . . (a=ae)

THE DEPUTY CHAIRMAN: 1 say,
plepse. Why do you want to  waste
the Question Hour? T want to cover
more questions. .. (Interruptions) ...
1 want to cover more question... (In-

tereuptions) . Please T want to cover
more questions.
N avEl WY Wiw o 9
s025g Farar dew | | (sowdw)

THE DEPUTY CHAIRMAN: Don't
vou want mie {o cover more ques-

tions? Ask as many as you like...
(Interruptions) .. . I want to cover
more questions. If you don't want

more questions to be covered, I have
no objection. .. (Interruptions). ..

ot R wAYET FEY T A AR
aﬁﬁr HNIIWTUFTEF%’*ﬁHTW
EEL U o) B T

Faawiela : Ao, .

il

ﬁﬁ

(su)

To TG WA : OF FIT GO
T i w oY g S AT qeRT AR
. (e

Iyewmafa : dfam AT
gfeg, |, . (swEn=)

. (=)

[5 AUG.

1992] to Question 19

Please. .l say please.. (Interruptxons)
Itell you nothing is going on record
without my psermission... {Interrup-
tions) .. .1 say nothing will £0 en Fe-
cord without my permission. I am
very serious. You please be serious.
Pleasa, I request you to sit down.

afan g & 3rmrer=r§1¢‘

oy 45w 78 ey
Why do you want to create... (lnte;r-
ruptions) ...Question Hour is the

right of every Member. If he says
he is affected by thgt Why dp you
want a departure for everything?
What is the harm?

o) ST AT R ()
W WP HEWET FET AR §

( erarTeT) ’

SHRI KAMAL MORARKA: Madam,
you have already called the next

question. . . (Interrupgions) . .

THE DEPUTY CHAIRMAN: There
is nothing wrong in it ali ay . (In-
terruptions) .. Thlf is pot prpper at
all. I am very sorry that for every-
thing there ig unnecesazy wastmg of
time. .. (Interruptiong) .

Tmrarkn : AT, WY A ¥ Wi
g AT awz'vaam'?rin AL EET

qa =rr-§rh Fﬁﬁmimiﬁwﬂai
DA F .. (sTaEm)

oY e wAvgT e ;=T AT
. (Srmer)

ITANE : ST AR g &
e g v

ot gHitegRTT wrwriae frk
FyasHe Rere, e,
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. geqwmta: o owEw §ET &
AT | 77 AT AT R 1 AgT A aH
a‘r ™o

_%T"t gxﬁa@m TR Y
qgd @AY H FgW 1 dvage e
afear 1 wigi ofeww WY, SRa
AAYT § F7 A FH 30-40 Jeh gl T
£ | SEr AT & &1 o AT 9,
FAtleh U A g TR F AT
faaet g@ *Y o N Fsfamw o
gy T eTH A g . L,

IqEFTART F T weat F1T 10
(sw=ens)

&Y SRV HgTAA @ W9 50 e &
()

ot m’ﬁag'ﬂ'rr wrwRiTg e
SUEIG WEIeAT, 38 AT afqs qar
g1 tr*a?rravat% lem CHEREAH
4 & FASL, S E & l'afaq oag
qeAT =gl § e oafa st & ar @ g,
deig Aga g sawas fau  afx
&g AT F39 & AR e d9qwE dwg
wag $ d1 WL FET TG &
T !

“-SHRI. H.
Madam,. ..

HANUMANTHAPPA:
(Interruptions) ...

SHRI M. M. JACOB: There is no
proposal. Madam, there is no pro-
posal for a Umon Territory (Interrup-
tions) .

SHRI SOMAPPA R. BOMMAL
Madam, I want to ask...(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: I would
show you the rule...(Interruptions)

SHRI SOMAPPA R. BOMMAL
Madam, this is a very important gues-
tion (l'nterrupuons)

SHRI KAMAL MORARKA Madam,
you cannot allow one and disallow
another. .. (Interruptions) ..

[RAJYA SABHA]

to Question 12

THE DEPUTY CHAIRMAN:

All
right.

We are discussing the border
dispute only... (Interruptions) ...
Mr. Joshi, you gre a senior Member
row of this House. I am not giving
You the permission. 1 have identified
Mr. Bommai. You don’t have to
argue for him. I can gee him. I must
announce that the previous Chairnman
bas given g ruling that on'a day in a
week in which the proceedings are
covered on the television, only ane
supplementary would be allowed to
a Member. I cannot allow him a’se-
cond time. You are making me break
the rules.. . (Interruptions) ...

SHRI SOMAPPA R. BOMMAIL
Liadam, this is an important question
.. (Interuptions) ...

SHRI KAMAL MORARKA: Madam,
there cannot be a ruling on the basis
of the TV coverage...(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: [ have
1.0t given the ruling. .. (Interruptions)

SHEI KAMAL MORARKA: Madam,
ihere cannot be g ruling on TV... (In-
terruptions) .. . There cannotbe a rul-
ing on the basis of the TV coverage
... (Interruptions) . .-.

THE DEPUTY CHAIRMAN: You
do not know. -Please sit down.--
(Interruptions) ...You don ot know
about it... (Interruptions) ...Yes, Mr.
Bommai. .. (Interruptions) ... we  are
only  discussing Karnataka, No prob-
lem. .. (Interruptions) ... :

SHRT SOMAPPA R.
MAI: Madam I wags sur-
prised at the answer given
by the Home Minister that the Be}-
gaum question is stil open. This is
a very strange answer coming from
I do not kndw

whather he is aswering as a repfe-

BOM-

the Home Minster.

sentative of Maharashtra .or as a re-

preqentative of India...(Interrup-
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SHRIMATI JAYANTHI NATA-
RAJAN: Madam, he cannot ask this
question. This is not the peint...
(Interuptions) . ..

SHR] SURESH KALMADI; Madam,
this is the most unfortunate remark

.. (Interruptions) ... 1{ is the most
unfortunate remarik, Madam... (In-
terruptions) . ..

SHRI V. NARAYANASAMY; Ma-
dam, he should withdraw hig re-
mark . .. (Interruptions) ...

$HRI SURESH KALMADI; Madam,
it is a very very unfortunate remark

.. (Interruptions) . ..
THE DEPUTY CHAIRMAN: Order,
order . . .(Interruptions) . . .Order,

crder. . . (Interruptions) . .

SHRI SURESH KALMADI: Please
take back your remarks, Mr. Bom-
mai... (Interuptions) . ..

THE DEPUTY CHAIRMAN: Order,
please. .. (Interruptions) ...

SHRI SOMAPPA R. BOMMAL
Madam,. .. (Interruptions) ...

SHRI V. NARAYANASAMY: Let
him withdraw the remark...({n-
terruptions) . ..

SHRI SURESH KALMADI: Let
him withdraw the remark ... (In-
terruptions) . ..

SHRI SOMAPPA R. BOMMAL
Madam, 1 am also in an embrassing
position. . . (Interruptions) .. .1 was
the Chief Minister of Karnataka...
(Interruptions)

SHRI SURESH KALMADI: Are
yoy withdrawing it or not? It is 2
very unfortunate remark against the
Home Minister. He must withdraw
his remark. (Interruptions) Are you
still the Chief Minister of Karnataka
or atre Yyou a Member of

(5 AUG.

Parlm-
ment? . V “, gz

1992] to Question 14

SHRI SOMAPPA R. BOMMAIL: I
am also the President of a National
Party. Therefore, I have got a view

. (Interruptions) That is why I am
suggesting. . . (Interruptions)

SHRI S. K. T. RAMACHANDRAN:
Chavanji ig the Home Minister. He
is not the leader of Maharashtra...
(Interruptions)

SHR] SOMAPPA R. BOMMAI: I
would ask the Home Minister to call
both the Chief Ministerg and also...
{Interruptions) .. have a negotiation
.. (Jnterruptions)

SHRI S. K. T. RAMACHANDRAN:
He should withdraw his remark.

THE DEPUTY CHAIRMAN: I will
tcok into the record. (Interruptions)

SHRI §. K. T. RAMACHANDRAN:
He should withdraw his . remark
against the Home Minister.

THE DEPUTY CHAIRMAN: I will
look inta the record and I will remove
if anything is said against the Home
Minister, (Interruptions) '

sl qe THo : AT,
@F 3T F a1e # g R
REINE ¥ F | SMAG FATAT A
Tgr gubmas %0 & oF
B L. T
qrT A g, . (swee)

SHRI S. K. T. RAMACHANDRAN:
He is a senior leader. ..

THE DEPUTY CHAIRMAN: Please
take your seats.

AN HON. MEMBER: 1t is a Ques-
tion Hour or a ZeroA Hour? (Intér-
Tuptions)

THE DEPUTY CHAIRMAN: Please
take your seats. (Interruptions) I eay,
please take your seats.

! gw. o, S
O W AE F | O wi &1 qwm
FrA1 TAT § . (vowaw)
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THE DEPUTY CHAIRMAN: [ say,
please take vour seat.

 ® QRo TWo dFF@iATT: g
AYT AT § | T HI T€ AT |
... (=maw) .

THE DEPUTY CHAIRMAN:
- H g gt

I will look into the record. You
blease sit down. I will look into the
record., = Nothing derogatory  will

go against the Home Minister. I will
look: into the record. Leave it to me,
please. (Interruptions) I will see the
record.

SHRI S. S. AHLUWALIA: He
should withdraw his words. (Inler-
ruptions)

THE DEPUTY CHAIRMAN: Please
sit dewn.

SHRI AJIT P. K. JOGI: He is the
President of g National Party, a res-
ponsible man. He should take his
wordg back. In all humility, please
take your wordg back. (Interrup-
tions)

THE DEPUTY CHAIRMAN: Please
take your seats. (Interruptions) Mr.
Narayanasamy, please take your seat.
(Interruptions) Mr. Ahluwalia, I am
not permitting. (Interruptiors) Any-
thing spoken without my permission
is not going on revord. Please  sit
down.

SHR]I 8. K. T. RAMACHANDRAN:

LE ]

SHRI S. S. AHLUWALIA:**

TEE DEPUTY CHAIRMAN: Please
take your seats.
us not have & dispute over here.
We are -discussing... (Interruptions)

i S

I am not permitting. Please
sit down. (Interruptions)

oo S SEd 1

#*Not reporded.

(Interruptions) Let:

[RATYA SABHA]

to  Questions 16

Now, we are discussing the border
aspute. Let us not start a dispute
in the House itself. It is very funny..
There is no border in thig House.
Everysody is mingled together. Come
on, Let us go aheal.

SHRI SURESH KALMADI:: Be-
iore he answers, he should withdraw
his remark. ..

THE DEPUTY CHAIRMAN: I will
lenk: into the record.

SHRI SURESH KALMADI: He i3
the Ticme Minister of the: country.
{interriuptions)

THE DEPUTY CHAIRMAN: It is
not going on record. (Interruptions)
Mr. Narayanasamy, please sit down.-
I will look into the record.
(Iitervuptions)

THE DEPUTY CHAIRMAN: I will
lcok into the record and then I will
give my ruling...(nterruptions) I
Jidw't hear. But nothing against the
Fome Minister will go on  record.
{Interruptions) Please sit down. This
is not proper. This is not at all be-
coming of the Members of Parlia-
n¥anit. I am very sorry.

SHRI S. S. AHLUWALIA: He is
the head of a national political party.
Tle rhould withdraw  his remarks.
Why did he say it? Everyboedy is an
Indian here. .. (Inbterruptions) .

" wEIEET, WRAEAT S & 6 dd -
T ¥ aew @ fag wa
a0 TUFI IR W gig § FE O A
o TeB1 1T W8l £ |

SHRI KAMAL MORARKA: There
is nothing to expunge. What lid he
csay? He only askizd, when the Home
Minister said that Belgaum question
i3 cpen, whether he was speaking as
thie Home Minister or a representative
of . Maharashtra... (Interruptions)..,

e

Tere is nothing to expunge.




17 Oiral Answer
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THE DEPUTY CHAIRMAN. No, 1
am not permitting.

SHRI SURESH KALMADI: A spe-
cific allegation was made by him.
These remarkg should not go on re-
cord. This is against the Home Min-
1ster.  This should not be allowed to
go on record... (Inferruntions).

THE DEPUTY CEAIREMAN: Pleas2
sit down. Please taka your seats. 1
request everyone 1u sit down, includ-

ing ou. - Please sit down. Please
take your seats. Thiz i: not proper.

I am not going tu permit any Mem-
ber who speaks without my permis-
sion. 'No, I will nc: allow. This is
ROt prgper.

SHR] KAMAL MORARKA. But
there is nothing unparliamentary in
what he said. They only want to
hold the - House to ransom... {Inter-
Tuptions) .

SHRI V. NARAYANASAMY: He

is accusing the Homeo ifinister. Are
vou supporting him?

-THE DEPUTY CHAIRMAN: Mr.
Marayanasamy, 1 have said that I

will look into the record. I am very
sorry that Members are wasting the
Question IHour which is their right
to ask questions. I have already said
that I will loek into *he record and
sée and if there is anyfhing deroga-
tory against any Member, and in this
case against the Honie Minister, that
will net go on record. That ends
the matter.

SHRI CHATURAMAN WMISHRA:
Will all this come on the T.V.? ~

THE DEPUTY CHAIBEMAN:
that will come on the T.V.

Yes,

SHRI SOMAPPA R. BOMMAI:
When Chavanji was the Chief Minis-
ter, he an! mysclf hsd 2-3 mee’ings.
We had come ncarer to an amicable

solution. Now, as the hoi Home Min.:

[5 AUG. 1992]
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10 Question 18

ister, he has in his knowledge the pro-
blim and I want to know whether he
wiil call koth the Chief Ministersand
make a fresh affort to sort it out ami-
cably.

SHRI S. B. CHAVAN:; If both the
State Governments were to agree, cer-
tzinly I will be happy...(Interrup-
tiong) .

THE DEPUTY CHAIRMAN: Please,
Let him answer.

SHRI S. B. CHAVAN.. .to
poth the Chief Ministers.

" SHRAI MENTAY PADMANABHAM:
We did not hear what the - Home
Minister said.

THE DEPUTY CHATRMAN: Let
him answer.
dffr g Az ag v L.
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SHRI S. B. CHAVAN: 1 have al-
ready replied that if both the State
Governments were io agree; certainly
we will be top happy te eall. both
of them.

\ SHRI H. HANUMANTHAPPA: We
want half-an-hour ‘dizscussion on this
auestion.

THE DEPUTY CHAIRMAN:
wlite 10 me and I will see..
question MNo. 402,

call

Yau
Next

Irrigation Project of Maharashira
*402, SHRI VITHALRAO MAD-
HAVRAO JADHAV:}

SHRI SUSHILKUMAR SAM-
BHAJIRAO SHINDE:

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state:

{a) whether the mcdium/minor irr-
igation Project of Jaled, Dhule,

“The euestion was actually - asked
on the floor of -the House by .Shri’
Vithalrap Megdhavrao Jadhav.



